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1, the Chairman of the Committee on Private Members' Bills
and Resclutions, ba been authorised by the Committee to present
the Report on their present this Twenty-ninth Report.

2. The Committee met on the 30th July, 1873 for—

1. Classification and allocation of time for discussion of Bilis (vide
gmﬂlx) under clauses (b) and (c¢) of Rule 294(1) of the
of Procedure.

II. Reconsideration of the classification of the Ban on Communal
Political Parties Bill, 1972 by Shri Samar Guha.

1. Allocation of time to the Resolutions at item Nos. 2, 3 and 4 set
down in the List of Business for Friday, the 3rd Augus?, 1973,

Classification and allocation of time to Bills

3. The Members-in-charge of the Bills were invited to attend the
dtﬁnﬁn&nuhri Vikram Mahajan, Ram Bhagat Paswan and Vishwa-
nath tap Singh attended.

4. After considering all aspects of the Bills, the Committee recom-
mdthatanﬂansbeplncedinutegm'y‘B’. The Committee recom-
mend allocation of time for each of the Bills as shown in column 5 of the

Reconsideration of classification of a Bill
5. The Committee considered the request of Shri Samar Guha to
reconsider their earlier recommendation giving category ‘B’ (vide
Fifteenth and Twenty-Fifth Reports) and place Bill, , the Ban
on Communal Political Parties Bill, 1972 in category ‘A’ ri Samar
Guha, who had been invited, did not attend the sitting.

On reconsideration, the Committee did not see any justification in
altering the original categorisation of the Bill.
Allotment of time to Resolutions
6. The Members who had tabled the resolutions were invited to
attend the sitting. None of them attended.
7. The Committee recommend the allocation of time as follows:—

(1) Resolution regarding ownership of newspapers and
agencies. 2 hours

(2) Resolution regarding drought and famine. 2 hours
(3) Resolution regarding Jrade Unions in West Bengal. 2 Lours
Recommendationg

8. The Committee recommend that—

(f) the classification and allocation of time to Bills by the Com-
ﬁtee,ushownintheAp;endk,beapeedtobytheHonae;

il) the allocation of time %o resolutions, shown in 7
¢ above, be agreed to by the House. = paragraph

G. G. SWELL,
Nzw Dmua; Chairman,
July 30, 1973. Committee on Private Members'
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v wmmmmuym&m 14 of 1973

3. The Disclosure of amets of Members of Parlisment
Bill, 1973 by Shri R. P. Ulaganambi 47 of 1973

The Millzary Training or Sociel Service
3 for the Students Bill, 1973 by Shri Vikeam Malmjen 43 of 1973

Cultivation and setting wp of
¢ %c-m Induchsm:w?by
Ram Bhagst Paswan 45 of 1973
The Constitution (Amendment) (Amendmont
wu.&mqw“)w
Dinssh Chendrs Goswami 4o of 1973

6. Companies (Amendment) (Amendomont
13%““.«.)“&1%.%”) 48 of 1973

. The Family Planning Bill, Shri
? Vm " by 43 of 1973

8.  Tis Coasittion (Amendment) 3 (Amendment
du&bnl)b(ysmv-.mg&e‘" ¢ 41 0f 1973

The Pres Lagal Aid o the Poor Bill, 1973 by Shri
Vishwaneth Pramp Singh soof 1973
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